OPBN gunl

IN THE CENTRAL AQMINISTRATIVE TRIBUNAL ALLAHABAD BBNCH

Allahabad : Uated this 04th day of July, 2000
CiviluiMis,.Contept: etidion No,55/1998
In
Qri ginal Application ;:& 0, 1005 ©of 1999
gistrict : Allahabad

Hontple Mr, Justice RAK, Irivedi, v,C.

Hontple mr, M, P, singh  a.l
dam Frakash singh son of shri Ram Naresh singh,
Aelired priver, LOcO Sf“ca, I'Tata;;barh,
R/ 0510, Khalasl Line, Ne&a Nagar, Kydganj,
i\llanabado
(8ri Rgkesh Verma, Advocate)

kel oo E - et L onek

Versus

sori KiK. Pandey,
lhe Jvislonal Rallway MaNager,

Northem riailway, Luckn ow,

(sri Frashant Mathur, Advocate)

ba DER (Or o l)

By Hontple jr, Justice RaK Trivedi, V.C,

sri Kakesh Verma, Counsel for the gpplicantis

sri krashant Mathur, counsel for the respongents,

H@ar;i cOunsel FOr the parﬁes and E«‘GEUS@J the record .

D It is notl gisputed thai the gmount had been

palid to the petitioner after calculaling & 75% running

allowance, It has been submitted by the counsel for

the applicant that the petitioner ig entitled for

sdne more amountl gnd benefits should have been

canpuled fram ]-]0-1982 whereags it has been czalculated

fronm 5-5-1983, Iin our cpinio gince substagntial



S

Cﬂt«liaﬂce has been dame, no case for concempt has been
o
maJeL‘@m tempt proceeding is dropped, N olice issued

to the contemner is discharged.,

9 However, it shall beé Open to the applicant to

. make an application bpefore the approprigte authority
to POig\t out mistakes, who shall cosider and decide
the same geelseiBslys < '

. o o

yvember (A, Vice Ghalrman




